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taken 0 saivage you trom ihis siwuation.
And it is true that some of the countries
are likely to be economically affected. But
I salu‘e the people of those countries that
notwithstanding this impending d.flicalty
they are very firm on their commitment
against apartheid, they are prepared to
suffer to d:smantle apartheid. And natural-
ly the Commonwealth countries will have
to go into this quest'on. They will have
to go into the details. They will have to
work our the details as to how best to
salvage such countries from the difficulties
that they are likely to confront, And I
assure the hon. Members that so far as
India is concorned. it would not leave any
stone unturned for the purpose of finding
out the best of the solutions that are ne-
cessary in order to ultimately achieve the
objective of dismantling the apartheid.

" Sir, 1 thought that these particular sub-
missions of mine have not specifically gone
into the question that have been raised
by the various hon., Members. Some hon.
Members have asked a very direct question
whether India has got the courage to take
stens. Trdia has onlv survived on the
courage. (Interruptions) It is over the years.
We have survived. We have faced the odds.
We have tried to stand up on our own.
And that shall be our policy. We shall
not be swerved by the influence of ‘A’
country or ‘B’ country., We would only
follow the footsteps of our elders, the
ethos =nd values to which we stand com-
mitted, "Thank you.

STATEMENT BY MINISTER

IV. Law and order problem jn Darjeeling
district Arising out of the agltation by
Gorkha National Liberation Front on the
27th July, 1986

THE MINISTER OF HOME AFF-
AIRS (SHRI BUTA SINGH): Mr. Deputy
Chairman, Sir, the Gorkha National Li-
beration Front has recently been engaged
in a series of agitational activitics. Their
main demand appear to be the creation
of a sepurate State of Gorkhaland and the
abrogation of the Indo-Nepal Friendship

Treaty of 1950,
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in Aprii 1966 the Gorkbha National Li-
beration Front organmised a black  flag
agital.on in Darjeeling. The Front organi-
sed a 72-hour bandh from May 12 to 14,
1986 in Darjeeling District. During the
bandh there were several incidents ¢!
violence, Agitators at Panighat  under
Naxalbari police station attacked police
forces, who ultimately had to open fire
killing one person. Later, on May 25,
1986 following the arrest of some per-ous
accused in certain cases. Gorkha Nation:ul
Liberation Front Supporters took oun: a
procession at Kurseong violating prohibi-
tory orders and later attacked police per-
sonnel, who were forced to fire resuliting
in the death of 5 persong and injuries 1o
two others. The situation almost came to
normal after a few days.

The Central Government made avail-
able para-military forces to the State Go-
vernment as requested by them; in all 5
Companies of CRPF and 3 Companies of
BSF were made available.

Again, the Gorkha National Liberation
Front gnve a call for the boycott of th~ =
who accepted the literary award to be
given by the Nepali Academy on the 13th
July, 1986 which is the birth anniversary
of Bhanu Bhakta, a renowned Nepali poet.
However, there was not much response to
this call,

Meanwhile Gorkha National Liberation
Front had planned agitation programme
for 27th July which involved public burn-
ing of Article 7 of the Indo-Nepal Fricnd-
ship Treaty, 1950, in different parts of
Darjeeling District. In view of this the
Government of West Bengal had extenlc!
the existing prohibitory orders u/s !4
Cr. P.C. in the town of Darieeling anil
Kurseong. The prohibitory orders werv
also imposed in Kalimpong town.

On 27th July the Gorkha National T
beration Front supporters in large numb.i:
tried to violate prohibitory orders in Ko
limpong when 27 persons were arressed.
Subsequently the Police had to interven.
to prevent fresh attempts to violate prohi™
tory orders which led to confrontatinn
between violent mobs armed with Khukries
and Police, The violent mob  demaged
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public property including road transport
vehicles. The police used lathis and tear gas
as well as opened fire to bring the situation
under control. As a result of this as per the
latest information available from the State
Govermment 11 persons in all have gied
which in:ludes one Constable of the Stute
armed Police. About 32  persons were
injured apart from one DIG and several
police-men. Two CRPF jawans are reported
to be grieviously injured.

On the evening of 27th the State Go-
vernment called in the Army in aid of Civil
Administration in Kalimpong, and imposed
indefin’te curfew in that town. As per the
latest reports there have been no incidents
so far in Kalimpong after the induction
of the Army. Three Companies of para-
military forces were made available on
26th July, 1986 on the request of the State
Government and 3 additional companies
of BSF are now being made available to
the local administration.

In protest against the incidents of 27th,
the Gorkha National Liberation Front has
given a call for 108-hours bandh with
effect from 12-noon today in affected aicas
of Darjeeling District. Meanwhile Aimy
units from Siliguri and  Darjeeling are
moving towards Kurseong to ensure that
the hill road between Siliguri and Darjee-
ling is kept open.

The Central Government is in touch
with the State Government and it ig hoped
that the situation will soon return to nor-
malcy. Any political demand supported by
violence is against the law and Constitu-
tion of the country. Any attempt to go
beyond the norms established by law and
the Constitution will undermine the demo-
cratic set up of the country, It is my
earnest hope that there will be no further
recourse to violence which may lead to
further loss of life and destruction of pubd-
lic property.

SHRI GURUDAS DAS GUPTA (West
Rangal): Sir, the statement issued by the
Home Minister gives a narration of the
development of the movement being led
by the Gorkha National Liberation Front
there. But from a hurried look, it does
not appear as to what the attitude of the
Government is towards the demand of the
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Gorkha National Liberation Front. That
is the question of formation of a Nepali-
speaking State outs de West Bangal and
inside the Ind.an territory. That is the vi
tal and imporiant political question about
which the hon. Home Min.ster seems to
be silent. 1 still remember, Sir, when the
House was discussing several days back
a Starred Question put forward by Com-
rade Sukomal Sen, when the Prime Minis-
ter was present in the House, when he
was confronted with the suggestion from
some’' Members of the Opposition that
Government should make clear its stand
about the demand for the formation of a
separate Nepali-speaking State, the hon.
Prime Minister conspicuously remained sil-
ent. What he said was that the Cen-
tral Government will not act over the
head of the State Government but will
act unitedly with the State Government.
This silence of the Prime Minister 1s ako
reflected in the statement of Mr, Buta
Singh, This is quite intriguing to me be-
cause, Sir, the situation that we face in
Darjeeling district or some part of Darje-
eling district is really alarming. Today
morning I came from Calcutta. I have
detailed information of what actually hap-
pened there. In my opinioi. more or less
a part of the border where the agitation is
another part of the Indian frontier facing
the Himalayas which we may also consi-
der to be a sensitive part of our country.
This is also alarming because that is
a part of our border where the agitations
taking place and it is a sensitive border
because of many reasons known to us.

.Let us not go into the details about it.

Therefore, once again, another part of
the Indian border seems to be threatenced
by a movement which is more or less of
the like of Punjab movement.

Sir, the demand of the movement 1s the
formation of a separat State of Nepali-
speaking people. I had been to Darjeeling
only some days back. T had seen with my
own eyes that printed maps are being cir-
culated with the portrait of their self-sty-
led Jeader, Mr. Subhash Gheishing where-
in it is elineated that a future Himalayan
State will be born with a part of the
Darieeling distrilt where Nepali speaking
pecple reside along with Nepal and Stk-
kim. Therefore, Sir, the so-called inmoc
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ous demand at the present moment of
time of the formation of a Nepali State
may ultimately turn out to be a State out-
side India consisting of some countries
outside India, maybe that it will be a buffer
State. And we know what fate remains
for them when great powers, particularly
Amer.ca tend to offer help on the Indian
border. Therefore, Sir, it is not an in2ocu-
ous demand of a linguistic state being tor-
med with the Nepali speaking peopie but
it s a demand and it ijs a moment having
connections, I suppose, with the forces
which are out to destabilise the country
which are out to dismember the couriry,
which are out to threaten the integrity,
national integrity and sovereignty of the
country. (Time bell rings)

May I kindly, Sir, expect you to be a
little more indulgent because 1 come from
that State and I have some very important
points to share with the Members of
Parliament and with our honoured Mem-
ber of the Government holding the im-
portant porifolio of Home?

MR. DEPUTY CHAIRMAN: You can-
not make a full length speech.

SHRI GURUDAS DAS GUPTA: 1 am
not doing that. ¥ am only trying to drive
the gravity of the situation to the know-
ledge of the Home Minister, who seems to
be oblivious of it.

Sir, the point is that a demand is
for the formation of a State and the
point is that some forces are at work
there and the point is that the demand
at the moment is having is link outsids
the country, the point is that cassetted
speech recorded speech of Mr, Subhash
Gheishing is being circulated in the same
way the speech of Mr. Bhindrawale was
circulated in Punjab and we are told that
it was money from Canada that came to
Punjab and now it is money from Nepal
is trickling down in the stretches of Kurs-
eong Darjeeling. Therefore, there is grave
similarity and there is no hints in  the
statement which has been just given by
Mr. Buta Singh. Secondly, Sir, today there
is a statement. there is a news appearing
in the Jugantar, a leading Bengali journal
of Calcutta. The news savs that vesterday
Mr. Subhash Gheishing categorically stated
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in Darjeeling that Mr. Ram Kishan Sa
rogi, once vpon a time a Congress leadcr
and a member of S.S. Ray Cabinet
met him and requesied him to go over
to Delhi and he had purchased an air
ticket for him and Mr. Sarogi had tele-
phoned Delhi from Kalimpong and he had
talked with some very important person
in Delhi and having an assurance from
the leaders of Delhi that he requested him
to come over to Delhi. Sir, this is very im-
portant because if Subhash Gheishing iz
asked to come to Delhi and if Govern-
ment of India shows an indication to ne-
gotiate the matter with him over the head
of the Government of West Bengal and
if this is initiated by a member of ex-
Congress cabinet, this is a very serious
matter. And, I say that this Ram Kishan
Sarogi was sent there by Mr. S. S. Ray.
T charge. Mr. S. S. Ray was a politician
but now he is a Governor, The Governor
of Punjab has enoush time to think of
West Bengal, T do not know how much
of time he devotes over Punjab. But he
has surplus time to think of West Benga)
and, therefore, Sir...

st Fegata U (IM WAV
METNG YarAEie wEET, ¥ v
sgaeqr 1 YT £ o Fogrg weo
T AEATE AT T T F W@z wil
€ | AW AN IAFT THT AF A
Tifgo

SHRI DIPEN GHOSH (West Bengu!l:
So what?

SHRI GURUDAS DAS GUPTA: >
there i3 a proverb in Bengali that a Ben-
2ali woman cannot name the husband w
the elder brother of the husband. Ku
my relations with Mr. S.5. Ray are nw
like this. I can refer to his name. It i
up to the Government to go into det:r
and find out whether my complaint :
correct, My point is this that Mr. S5
Ray is meddling into the politics of W«
Bengal and Gorkhaland and there is cun
crete proof because Mr. Sarogi was th
agent of Mr. S.S. Ray when he was con
testing elections, not as a Congress candi
date, but as an independent candidat-
Therefore, relations between Mr. Saro-
and Mr. S. S. Ray are quite clear. Secora-
ly, Sir, T quote. Mr. Subroto Mukher;..
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[Sbri Gurudas Das Gupta]

leader of the West Bengal Congress, who
has said on a number of occasions that a
part of Darjeeling Congressmen are as-
sociating with this  moment. Therefore,
sending of Mr. Sarogi to Mr. Subhash
Geishing and participation by a section of
Congressmen in this movement coupled
with the conspicuous silence of the Go-
vernment of India on the nature of the

political demand breeds suspicion in my
mind and breathes a doubt because
lthere is a feeling that the attitude

of the Government of India towards the
demands of.Nepal State is soft and, there-
fore, there is a gradual feeling in the po-
litical circles, in the m'nds of the organi-
sers of the movement in the Darjeeling
district that the attitude of the Govcrn-
ment of India towards the demands is
soft. Therefore, if a thrust is given to the
movement, if the movement can be given
a little more momentum, then the Go-
vernment will negotiate with them in the
same way it has done with Laldenga and
the demand for formation of a separate
State of the Nepali people will be a re-
ality. Sir, this doubt or this consfusion or
this apprehension must be dispelled. The
Government of India must tell in unambi-
guons terms as to what its attitude is to-
wards the demands for formation of Ne-
pali-speaking State in India outside West
Bengal.

My second point is, (Time bell rings)
these Liberation Front leaders are making
use of some genuine feelings of Nepall
people and one of the genuine feelings
of Wepali people is non-inclusion of Ne-
pali Language in the Eighth Schedule. This
is being misused by these people. West
Bengal Assembly had passed a resolution
on a number of occasions requesting the
Government that thev should include this
language in the E'ghth Schedule. Now,
to assuage the vinlent feelings of the Ne-
pali people, T susgest, the Government
of India should include Nepali language
in the Fichth Schednle and T wou!d like
to know the hon. Minister whether he is
preparde to do It

My third qustion is, Qovernment of
India must make available more funds to
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the Government of West Bengal so that
more developmental projects can be wn-
dertaken in that particular area.

Lastly, Sir, 1 request the Government
of India to categorically state as to what
is its aititude towards the political demands
of Nepali people, whether they are ready
to include Nepalj language in the Eighth
Schedule and whether they are ready to
make more funds available for the deve-
lopment of the poverty-siricken Nepali nill
people of Darjeeling district.

SHRI SUKOMAL SEN (West Bengal):
It is good that the hon, Minister of Home
Affairs has come out with a statement on
the developments in Darjeeling district, in
regard to the activities of the Gorkha Na-
tional Liberation Front, I have gone th-
rough the statement but T am dismaved
at the concluding part of jt. At Yester-
day’s happenings where some people died,
it was the occasion of burning of a copy
of the Indo-Nepal Treaty. They are ob-
jecting to clause 7 of this treaty which was
signed in 1953, and clause 7 says: ‘Gov-
ernment of India and Nepal agree to
grant, on reciprocal basis, to the nationals
of one country in the territories of the
other, the same privileges in the matter
of residence, ownership of property, partici-
pation in trade and commerce, movement
and other privileges of the similar pature.
Now, they are objecting to this innocu-
ous clause of the treaty and are burning
it. The point is, they are obiecting to the
reciprocity of the treaty. They refuse to
be treated as Indian citizens. That is the
main point. They say that Darjeeling dis-
trict was a part of Nepal and the King of
Nepal in earlier days, presented Darjeeling
distrirt to East India Company and there-
from this Darjeeling district has become
a part of India. They refuse to be treated
as Indian citizens., They want to be treat-
c¢d as Nepalese and that is why they are
ctiecting to the entire clause?

Now, the Home Minister's statement
says that the demand is for creation of a
separate State within the Indian Union. It
is unambiguous on it. Had it been 80,
then the people would not have burnt this
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particular clause of the treaty, They wo-
uld not have said that Darjeeling  was
part of Nepal and was handed over to the
East India Company by Nepal Govern-
ment. They would not have asked the
Gorkhas in the Indian Army to quit and
fight. They would not have gone to the
U.N.O. The hon. Minister himself has
admitted that they have gone to the U.N.
O. for help. They have applied to the
other countries for help. Had they wanted
Statehood, a State of their own out of
West Bengal and within India they would
not have gone to this extent. They would
not have approached the other countries
and the UNO. They would not have
burnt this Treaty, copies of this Treaty.
Therefore, this is a separatist movement.
The aim of the movement is to go out of
India and to disintegrate that part of
the country. Sir, the hon. Minister was
good enough, when we discussed about
Khalistan in this House only today, to
agree with the viewpoint of our party lea-
der, Comrade Dipen Ghosh, that this is
part of the conmspiracy by the foreign
imperialists. It appears to me, this move-
ment is also part of the some conspiracy.
They want to create Khalistan there and
Gorkhaland here. They want to destabilise
our country, India. This is part of the
same conspiracy. Therefore, we should
treat it as a separatist movement. 1If the
Government's view is that they only want
a State within the Indian Union, I think,
the Government of India’s attitude is not
at all correct, Then, Sir, I come to tho
point which my friend has also raised.
There are newspaper reports. The  hon.
Minister says that we should not read too
much in the newspaper reports. We have
to read newspapers. They give us certain
information. There was news that the
leader of the GNLF. Shri Subhash Ghei-
shing, had actually booked air ticket from
Siliguri to Delhj twice, but he cancelled
it. It is not clear, what is the attitude of
the Government of India and the attitude
of some of the Central leaders. We do not
know whether they want to have negotia-
tions wth the GNLF leaders, This is not
clear. There is not at all a word here
whether they consider this movement as
a separatist and anti-national movement
or not. I, therefore, demand that the
Government of India should come out
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in clear terms, without mincing words, as
to what is their stand, what is their view
in regard to all that is happening in
Darjeeling district. They are holding vio-
lent demonsirations with deadly weapons.
They have called for an 108-hour bandh.
They will go on doing like this. In view
of this situation, I would like to know
whether the Government of India consi-
ders this movement as an anti-national
and separatist movement? ] would like
hon. Home Minister to come out very
clearly on this, without mincing words.

Secondly, I would like to know whether
any act of abetment or encouragement by
some peaple who are outside the GNLRE,
by contacting the leaders of the movement
and by trying to arrange for negotiations
between them and the Central leaders,
would also be considered as an anti-na-
tional and separatist act?

Thirdly, I would like to know from the
hon. Minister whether there wasg any att-
empt on the part of some Central leaders
to bring the leader of the GNLF, Shri
Gheishing, to Delhi, for talks? Newspapers
have been replete with this news, that
some forces are trying to bring the leaders
of the GNLF to Delhi for talks, I would
like to know from the hon. Minister, Mr.
Buta Singh, whether there was any attempt
to bring Mr. Gheishing to Delhi for taiks?

Fourthly, — my friend has also raised
this point--what is the Government of
India’s stand on the demand of the peo-
ple there—this is not only the demand of
the movement leaders, but of the entire
people in that area as well — that the
Nepali language should be given Constitu-
tional recognition? T would like to know
from the hon. Minister whether they will
give Constitutional recognition to the Ne-
pali language? I would seek clear replies
from the hon. Minister, without any min-
cing of words.

SHRI CHITTA BASU (West Bengal):
Sir, the statement which hag been made
by the hon. Home Minister seems to be
an attempt at passing the buck on to the
State Government of West Bengal. Thi¥
| is my charge. Why I make this charge?
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[Shri Chitta Basu]

Firstly, in the first paragraph, he  says
“Their main demands appear to be the
creation of a separate State within the
Ind’an Union...... ” How does the hon.
Minister come to this conclusion that they
want a State within the Indian Union,
within th: framework of the Consti‘ution
of Inda? Has he got any proof? Can he
take the House into confidence that the
demand of the Gorkha Liberat'on Front is
to bave a separate State within the [ndian
Union and within the purview of the
Constitution of India.

Secondly, the major plank of the de-
mand is the repeal or abrogation of Indo-
Nepal Agreement. Has the West Bengal
Government signed that agreement or has
it been entered into by the sovereign Gov-
ernment of India with the sovereign Gov-
crnment of Nepal? What is the attitunde
of the QGovernmeat? West Bengal Gov-
ernment or the West Bengal Chief Min-
ister did mot sign that agreement, nor he
is in a position to explain the Government
of India’s position in regard to this. Wo-
vld the hon. Minister explain, what ig the
attitude of the Government of India with
regard to the demand of the GLF about
abrogation of the 1970 Indo-Nepal Agres-
ment? What is the implication of this?
The Government of India seems to have
a soft attitude towards this movement,
that is my charge, The movement for all
practical purposes and intents is a divisive
one. Tt is a movement of separatists. It is
a part of the move of destabilisation en-
couraged and initiated by the foreign
agents. Wherefrom do these people ge'
money? Isn't the Government of India
aware that the missionaries are supplying
them the money in adequate quantity. 1S
the Act relating to foreign contributions
not applicable to them? Are they n(gt
prohibited from accepting foreign coniri-
butions or foreign donations? Tsn't that
particular Act applicable in their case.?

Thirdly. Sir, has the Government pE
India received any memorandum submit-
ted by GLF? If so, would the hon. Min-
ister give a point-to-point reaction to the
demands made by GLF? As far as [
remember, they have given a demand that
by the cnd of 1987 the Gorkha people.

[RAJYA SABHA]

Ministers 280

Nepali people, are going to have a separate
Gorkha land. 1 would like to know whe-
ther they have received this memorandum
and if so, I would like to have the re-
lation of the Government of India to it.

Then, Sir, I would like to know whe-
ther the Government has get contacts with
some leaders of this movement over the
head of the State Government. He  has
men‘ioned some name of an ex-Minister
of West Bengal.

MR. DEPUTY CHAIRMAN: Why do
you repeat it?

SHRI CHITTA BASU: He has made
a categorical statement stating that some-
body approched Mr. Gheishing, who in-
troduced himself as the agent or messenger
from some high-up in the Government
of India and he extended invitation to Mr.
Gheishing to come and meet some high-ups
in the Government. Is it not an indirect
way of encouragement? If they have not
encouraged, let them come out and state irr
unambiguous terms that they are not sup-
porting this movement, they are going to
combat this movement, they are going to
heip the State Government to nip in the
bud those divisive and separatist forces.

Lastly, is it not a fact that the Darjcel-
img District Congress Committee passed
a resolution recommending union territ-
ory status for Darjeeling district? Was it
brought to the notice of the Prime Minis-
ter by a delegation led by the Darjeeling
district Congress Commitlee secretary, Mr.
Narhula? If it is a fact, would the Govern-
ment make it clear that they have advised
them in a particular way? Lastly, Sir inciu~
sion of the Nepali language in the Eighth
Schedule. As far as T remember the late
Prime Minister, . Mrs. Indira
Gandhi, assured the Nepali Bha-
sha Prasar Samiti that the de-
mand for the inclusion of the Ne-
pali Janguage in the Eighth Schedule of
the Constitution would be conceded. If
that wag the assurance given by the [ate
Prime Minister, what is the attitude of
the present Prime Minister and the present
Government with regard to that very emo-
tional demand?

7 pM.
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SHRI SUSHIL CHAND MOHUNTA
(Haryana): Sir, our country has been,
now for quite sometime having problem
on the periphery of our country, We find
that in 1947 when we became free, we
were one well-knit lot. After that some-
thing went wrong somewhere with the res-
ult that regional aspirations have been ri-
sing to the foremost. All those Congress
Governments, right from the beginning til!
today. have never carved out a long-term
permanent policy as to what is to be done
when certain demands with respect to re-
gional interests are raised, Some policy
should have been framed, some consulta-
tions should have been held with all con-
cerned — the political parties including
Opposition parties at the regional level
and the national level, That exercise has
never been done, We have lived from day
to day without looking at a distance. A
problem arises today. That problem we
want to solve now in whatever manner it
can be solved without anv national perspac-
tive or positive nerspective, with the net
result that we have been having one pro-
blem after another.

Nagaland — you have been sitting
over this problem for so many years now
and yet we still find that it is necessary to
post army there. The same was the case
with Mizo problem till :oday. I read in the
newspapers in the morning that all e
Mi»os have coma overground, all the weap-
ong have bezn surrendered by them and aow
they have hecome totally peaceful and they
are going to change their MNF consti‘ution,
Now who says s0? Somebody has said it
and they want everybodv to believe it.
Has the Government of Tndia verified that
this fact is correct that the Mizos have
come overground. all the weapons with
them have been surrendered. 1l those
weapons are still not underground or not
d'sposed of left and right to some forces
here and there in the State?

Puniab -. that problem still continues.
We have riots in this country time and
apgain -- communal riots and all types of
riots — where number ant number of
peonle are killed and massacred. And now
we find this problem all of a sudden. This
ptoblem must have been simmering for
quite some time, but now it has again ta-
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ken the front-page headlines., Under these
circumstances it is the paramount duty of
the Government of India to come forward
and spell out its thinking. Unless it spells
out its thinking, there can be ne talk, no
negotiations and things w'll continue to
go from bad to worse and ultimately we
will be faced, as has rightly been pointed
out, with the same situation as has now
vesulted in Punjab. We must try to avoid
it. It is not a happy thing that police has
to interfere. I canp understand if  the
Government of West Bengal has had to
use the para-military forces or if the
force onens fire upon the people and kill
50 many people. T can understand, for a
Government of the people wedded to look-
ing after the interests of the lowest strata
of society, which is not imperialistic or
bourgeois in nature, the problem would
bave been such that it was unavoidable.
1f such unavoidable things happen, it is
extremelv bad. And what is the Govern-
ment thinking over it? If the Government
of India is forthright in condemning al
these things and if the Government of
Tnd'a feels that such regional demands
cannot be acceded to, if the Government
of India thinks that whatever concessions
were g'ven to Laldenga in Mizoram were
wrong and they cannot be repeated any-
where else, they should say so. We are
told every day that whatever settlement
has been reached with Laldenga will pave
the wav for the disinteeration of the co-
untry. 1t is a bad accord. The Punjab ac-
cord is a bad accord. All these accords
are bad accords. Just to have a little
name that vou ave doing a wonderfut
thine. you are coming out with accords,
accords and accords, and for headlines in
paners, for re-ords--and let the country be
damned. This policy is wrong.

CHRY NTRMAL CHATTERJEE (West
Bengal): Just one minute,

MR. DEPUTY CHAIRMAN: He i8
speaking.

SHRI SUSHIL. CHAND MOHUNTA:
Therefore, 1 would ask the honourable
Home Minister as to whether this Lal-
denca chanter is closed or whether such
an accord is even possible with the Gorkha
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people. 1 want to ask this because it was

suggested that they will now be inspired
by Laldenga and the Mizos over there
and with that inspiration they will specd
up their activities over there. So the Gov-
ernment must come forward and say that
the accord with Laldenga was a mistake
or that whatever it was, it is the last, not
to be reponed, it cannot be repeated any-
where else and nobody can open it. But it
must come out with a statement. Also,
what does it think about this Front which
is now in a violent manner trying to ac-
quiie tieir rights or fighting for their own
homeland, within the Indian Union, may
be? What ic the attitude of the Government
about such like regional demands? It sh-
ould give out its stand clearly. Sir, T want
answers to these questions, Thank you.

Nt g@m Awm AT (IAL
gaw) @ wrwEAz, ¥0 AT wwA &
WrTa GIETL FT AS0GT il AR #
famge @6 Agf § Wi AW W
WIa EIETR & WA § IR WIT ;AT
3 f5 ot frgrte ® @@ & @ &
ot MeErde @ qOr S W
NS F BRI g 1@ 8 AR WA
dma A S dfw 1950 F g§ @
i) ésr‘r & &5 HIn W I
fear w13 ug T faOe w1 nATE-
arg. § 1 W /E ww vg 39 &7
a7 f5 gd o F med awme H
sifan §OE § g & 7 ¢

“Any political demand supported by

violence is against the law and Cons-
titution of this country.”

AR wadd ¥g gar & Wi
Aqre A @t afw 1950 F F 3
WT F R @E A0ATE F HIT
Marde W FTET @ | ORI I
qtv afgarers g0 ¥ @ &, 9w
¥ fgI T & ar IAF ISy §
f& ag win arzdiz dlaaa ¥ aaty
A FIA & dEg g gEl EaA
sy ¥ o1 afw & ag @b Ow
gk, ot aw 17 WA o1 uH &
aR @rgastas §ofa #1 TR
g oW oY art U S.qr-a.8T 9w
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AW EF T Y g8 & 5 g gar
7g AR F1 29T & F o9 W
fars dfw 1950 % gfaar § s &7
ST wdsfAs ¥ ¥, s &
g B AR gaR weE e
T4 F aw F gl g o1 nrg:
faTm. tn- AFNET T, gm wg“r
i gaﬁ: Far & 0% pw § agr
f& urz ug wiv sfgmres &0 @
TEGHT wIwAT wig, & UH W
IEFLH T A AT T A
fax #1% argeT &g fogr s @t
T gea W WG EEIT TH RITEIAT
w Uy fadal wi swweae)
H@ ) gl ?

SHRIMATI RENUKA CHOWDHURY
(Andhra Pradesh): Sir, on the 5th of May,
1986 the demand for a Gorkhaland, a
separate State, reared up. On the 16th of
May the Central Government was still ireat
ting it as a State law-and-order problem.
This shows that we have not learnt from
our past lessons, and we have other States
still burning and still reeling under unsol-
ved problems and bloodshed by terrorist
activities and unocontrnllable ' situaticns.
The Central Government has still taken
the stand that it is a State subject and that
it is merely a law-and-order problem. To-
day 108-hour bandh has been declared
starting today, and today is 28th of July.
This makes one sit up and wonder at the
attitude of the Central Government. The
hon. Min'ster has repeatedly claimed that
we are all working for a a united India,
India is being subjected to fragmentation.
Repeatedly this is happening, time and ag-
ain, and we are not taking timely action.

The title itself “the Gorkha National
Liberation Front” has to be questioned.
Do they want liberation from the nation?
What is it that they are looking for? What
is the liberation that they are looking for?

Today w= do not even have an official
figure of how many Gorkhag reside in
our nation. An unofficial figure is that there
are 1 million Gorkhas residing in  the
nation. Th's appears to be a slight enlar-
gement of four people occupving the Gol-
den Temple and declaring Khalistan, One
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million persons of a nation like ours sud-
denly want a separate State, and we are

taking a soft attitude and beating about
the bush.

The State Government had made some
specific suggestions to the Central Govern-
ment. T want to know to what extent they
abide by the State Governmen; if they
want to help the State Government in pur-
suance of peace for the entire nation.

There was a remark made by the hon.
Home Minister a week ago in one of the
Engl'sh national dailies. He said that they
were striving for peace, law and order,
but that it was difficult for them to do so
and keep optimum peace and order in
any States which were not ruled by the
Congress (I). It was one of the national
dailies. I will produce the paper, the
evidence thereof. This makes one sit up
and wonder, if they are not able to control
and help the State Governments in keep-
ing law and order in the non-Congress
(I} States, whether it is because the Cong-
ress (I) is responsible for the law-and-order
problems in the non-Congress (I) States.
One is forced to think along those lines
because whilg West Bengal was recling
with the problems of Gorkhaland, the
insurgency that was taking place there,
the local Congress leaders were laying tte
blame at the door of West Bengal saying
that the whole movement rose because of
the inadequacies of the State Government.
By no stretch of jmagination can I con-
ceive that as joint efforts working towards
a peaceful India.

Also, Sir, they have some genuine grie-
vances. As has been stated by some of my
fearned hon. colleagues who stated that
the language recognition. . .

MR. DEPUTY CHAIRMAN: You can
ask questions to the Minister pertaining
to what the Government has actually done.

SHRIMATI RENUKA CHOWDHURY:
Yes, 1 am asking,

Does the Government realise that they
tould have quelled it without letting it
escalate to this proportion, if they had
genuinely meant so, by assuaging the feel-
ings of the Nepalese by including simply
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the language in the Eighth Schedule? Why
was it not done when the Sindhi language
which is spoken even less than Nepali has
been jncluded in the Eighth Schedule?
Why has Nepali not beep done? There
is a general grievance of neglect by the
Centre. It is not under the State Govern-
ment’s purview, and it cannot be accused
of neglecting it. The general gricvance of
neglect by the Centre has resulied in the
up-coming of this kind of impression.

Being a sensitive Himalayan  border
region, you cannot view it any more as an
isolated incident pertaining to Darjeeling.
There are the Nepali youth in Kathmandu
who are coming forward and arousing the
sentiments of the Nepalese in Sikkim, and
this will uscalate, snowball further and
further if the Central Government does
not do some thing immediately about it.
Now, regarding the inclusion of the Nep-
alese language...

MR. DEPUTY CHAIRMAN: Tha! is
the one you said now.

SHRIMATI RENUKA CHOWDHURY:
No, Sir. I am going to ask why they are
taking so long, Mrs. Maitry Bose Bill and
the all-Party Memorandum signed by 74
MPs and the All-India Nepali Bhacha
Samit; had claimed for constitutional re-
cognition in 1967. Now, because of tho
gross mismanagement of the Centre, their
delaying tactics and shelving the things
and the ostrich attitude is resulting in all
this separatism and sectionalism that is
coming up in our nation.

With this I conclude. I thank you for
giving me an opportunity to speak.

st FATw afr fy  (FemrT)
Seaw qft wEter, P eATrer AR ¥
gFem FT  gqivox fasr & InW
1950 1 U@ EF—EO-A0TR
grefirr £8), 1950 o wAF IR
uFEw TBF &7 OFT W1 Q¥ A, 1986
o | 599, 1986 F X OF &F I
o), qad, S, oi=d e
= XA ¥ wEAd wr v F fF
Gorfaforrd ovF, foferd wdeard m
ez ar R g § wrasg 96 o



287 Staiement by

[ Smrwr afe fam]

¥ wed qear arglr § 5 1950 I
AR BT, 1986 AF F@F I @
e qaear Gar gt #f fiad vraw
894, 1986 ¥ A5 AT 4F 7 AW
F gITT g3 WY qrr-lmara(. A5A
# qig; A\ i, oa'-h' T IS‘I{FE!I"T
F OUTAT Y T ! AWK OF BAE
gZAA gt  F@d Fat g ?
AR USJ ATHR FT 31 F7T.4 JIET
¥ qufafaey @Fa 5 wgar
qAF F =r“.ara' T T ) AT BER
# adl amar § fo =g gvorC
e Aty % AT agmAy AT
U 497 37 o <G @ ) S
TR (5w T US3 amiT @1, Fe.a
FIRIT A THT fawmr geosg W
FA-TY 9T @ar @ ?

F s "t WY A Fo o
S argar g fF 1950 ¥ WY
o4, 1986 TF Jg AIwUT #q A
W 9% 19 F TAT F g F
g A FE-FF & @I FT GEEa
A R 7 v W A WA
wigar § f foest @a¥ 1 =i dear
A fagted @z & A 39 Aa
F weFTs AN W@l Fr arard
fart & o et & sfafas
qa qIET § AT A Ay

g7

wY FEYAIA T

CuH ar TRE
g

=Y &nw oft fawr @ 3R
qﬂaaﬁrmag“far.trgrg|q
St =gar § fF war & sfafaa
agrmra’rﬁrﬁréﬂt T qZ
TAT FH T I ¢, Wm‘raw%
gfagg & fad a1 RS 1 ar@
TEFR GRS aER Wl 4 a9
Arfesl § UEHaT &1 9B 92
¥ ot #19 ¥ Few @ ! AT

’
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§ IT¥ @AY T WIFAT AT IER
ford geFIe ¥ F ar 99 fwvar ?
IAF AT FeH & gE¥y F fwa
forztae arer, fraar = fFaT &lF
¥ Feq IF 7

wA N A g WA A
fs wigw, 0o fafeed wwa  dGa
FY Algq agr I FA AT A 7 e
¢ 9y X ¥ IME@ @M § TN
¥ SUEr AT | Wi saEr gy
g fagas Fo  fafed g
FAAT T2, I qLAG Hg ¥ WG
& G g ? aft § amwa fea ol
2o oF areR & I fam g ?
T 5 9 faega #F &
¥ um 17 W geT =Sgar g fF
o9d, 1986 # T3 AT I
TOF FAT i qF t@lm%
wq § awrr w@A T 9y #fed
¥ g wfeq a9 & "gTEaw #gr
f& =9 TaF a fgar Y wear
gl gE WU oSwW gg & R T
TUAY F Q1T T T FE FAT
g GF zad aw fgar &1 weae ag
gimt | ¥ wERl & Wy HIAY A
g F gA N Fg gEE o
AIFAT F IF FEETH FT OGAHN
faexw avzF =1 AT & ar fafady
a agt gar & afer ger ofaga
#37 § M gAfaFar & faafo §
ot & T fad e s
FIAE F G g 7

MR. DEPUTY
Nirmal Chatterjee.

CHAIRMAN: Mr.

SHRI NIRMAL CHATTERIJEE: Sir, 1
will speak first and then my colleague, Mr
Dipen Ghosh will speak,

MR. DEPUTY CHAIRMAN: One can
speak.
SHRI DIPEN GHOSH: You might re-

member that three Members from the Lok
Dal party were allowed to speak today.

SHRI NIRMAL CHATERJEE: Sir, I
will be very brief, T will ask one question
for two reasons. One is Mr. Buta Singh
who is not only a member of the Cabinet,
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but he is also a leading light of the ruling
party who knows how the Centre has
burnt its fingers in Punjab. The second
reason is that there is a very interesting
spectacle in West Bengal. A General Sec-
retary of the ruling party accuses the lea-
ders of the District Committee of the Dar-
jeeling of being in connivance with the
Gorkha Nationa! Liberation Front. But
the President of the same ruling party is
trying to throw the General secretary out
of the orgnisation because his election
prospects in Darjeeling.. .

MR. DEPUTY CHAIRMAN: Please
put your question. JI

SHRT NIRMAL CHATTERIJEE: I am
coming to that. He is afraid of such’
statements because  their election pros-
pects in Darjeeling may be affected. Myfs
Guestion is very straight forward. ls)
Mr. Buta Singh as a member of the!
Cabinet as well as a leading member of
the ruling party in a position to assure
the House that Mr. Subhash Gheishing
will not be utilised for the purposes of

— -

T8 Ll

election in the coming Assembly of West}:

Bengal as has been dome with Mr Bhin-
dranwale for which
burnt its fingers? PR
R S
SHRI DIPEN GHOSH: Sir, T wan
10 go back what | have

0

Home Affairs had agreed with me.

MR DEPUTY CHAIRMAN:
make a speech.

SHRI DIPEN GHOSH: I am not m.k-fj

ing a speech. This is every serious maticr.

I appreciale that in the morning Mr. Buta §
Singh had agreed with me when | brought[§
to the notice of this House that there wio
a definite conspiracy to destabilisc

country and there was also a failure
the part of some of our ruling partv§
members at the Centre as well as some g
opposition parties to comptehend that
conspiracy. Mr. Buta Singh was

on

enough to say, while agreeing with mv.ff.

that there was some lack of comprehen-g

sion of the situation.. Now, after havin:§
gonie through this statement in the even- ¥

ing, I am consirained to say that  Mr.
Buta Singh himself betrays the lack of

808 RS—10.
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the Centre hasl
- ' 1

1

stated in this
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comprelionagon about that conspiracy.
Ihis comspiracy is not limited to a parti-
viher qrea ol our country, that is, Punjab
Per tus conspiracy is widespread. Some
are o the name of ‘Khalistan’. Some are
m ¢ gane of ‘Gorkha Land’. Some are
-tz nume of ‘Jarkhand’, Some are in
the ‘Uttarkhand’. Some are in
the name ol certain other things. If you

Took whole  North-Western and
Notb-Laslein areas of our country, you
will come 10 know about all these things.
Sito e 1 .ome to the question. In the
tate et 1l Minister of Home Affiairs
fos siaed i the first para third line that
the rewenent is for the abrogation of the
Indo Nipul | riendship  Treaty of 1950.
I i~ a Central Treaty. This
oy v igned between the two Go-
vernmonl-. the Government of Nepal and
the Ceovernment of India and if any sec

nime ol

e

[ARSNIAY

non o our country demands  abrogation
and 11k -. oms their hands to fulfil these
demands wicther the Union Home Mini.
sty s prepared to call it as anti-national?

Came ot with this statement. No hiding
il the vords,, no mincing with the
words, cnmlgh} is enough. The  second
thing is the last paragraph. 1 quote:—

“Auv political demand supported by
violence v against the law and Cons-
tlunon of the country. Any attempt fo
“y beyond the porms  established by
Iww ang the Constituation will undet-
pine e demociatic set up of the
wouniry

Whe .0y Why taking 1ecourse lo this
bind ol thind person? Why is he fighting
sIn ol wating this type of violence, this
t,pe o aciivity which s being carried on
m the nane of G.N.LF, is against the
Constituation, is_against the country, So.
I w.ni 1o know  specifically from tae
Umion Ileme Minister and again T say,
no minein: of words. whether he consi-
Jers it o eparatist demand? Thank you.

SHRI  BUTA™, SINGH: Mr. Deputy
¢ hairaan Sir, T do not want to vie with
the hon Members sitting opposite so far
“~ hudine the words are concerned. Sir.
today, towards the end of the day, my
‘Copeviel ster Smf. Renuka Chowdhury

wanled 1o put  certain words into my
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mouth. I would have accepted such speech
from my sister but how could I accept
words which I have never said.
Some press reports carry and she wants
me to eat up ali those words. I am sorry.
Sir, 1 cannot taken those words. Similarly,
if I have to analyse the clarifications of
most of the hon, Members they amount
10 almost the same thing. Sh, Dipen Ghosh
said, Why should I talk in third person.
Sir, there is no first person before me.
The State Govt, must produce it. All that
State Govt. asked for was two things
which Mr. Chilta Basu wanted me to tell
him how am 1 helping the State Govern-
ments? They asked two things. One was
that there should be a talk on the Indo-
Nepal Treaty by the Principal of the
Government College Kurseong on vari-
ous aspects of Indo-Nepal Treaty. It
seems earlier the Government of Indiz
Ministry of Information and Broadcasting
did not entertain the request and we inter-
vened, we got this relayed on the All
India Radio. It was a very good talk
keeping the spirit of nationalism, We
intervened on the asking of the State Gov-
ernment. Second request received from the
State Government was about certain para-
military forces and the central police and
we complied with the demnand of the State
Government, There is no third thing pen-
ding before us. Yes, ahout Nepali lang-

uage, my sister asked me why such a
simple thing is not being consi-
dered? 1 wish, these issues were 5O
simple. Now, the thing is already Nepali

lLinguage is used as an additional official
language in three hill sub-divisions ol
Darjeeling, Kurseong and Kalimpong of
West Bengal. Nepali also is the Official lan-
guage of the Sta'e of Sikkim. Facilities for
instructions through the medium of Nepali
for the study and cevelopment of Nepali
literature and langunge and for the use ol
Nepali for official purposes also exists in
areas where Nepali is prevalent. WNepali
Janguage has been recognised by the Sah-
jitya Academy also. Facilites for instructions
through the medium of Nepali both at
the primary stages and secondary stages
are available in the State of West Bengal.
Secondly, the Unijversity of  Calcutta,
North Bengal and Burdwan have afrange-
ments for teaching of Nepali at graduate
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level. In Assam Nepali is recognised as
a medium of instruction up to the Middie
Standard. Gauhati and Dibrugarh Univer-
sities have provision for leaching Nepal)
at the graduate level. Facilities for the
study of Nepali are also available in the
Universities of Patna, Bihar, Bhagalpur
and Varanasi. The Indian School of In-
trenational Studies at New Delhi which
has the status of a university has staft
spec;alising in the study of Nepali and it
arranges instruction in Nepali language
wherever there is demand.

SHRI GURUDAS DAS GUPTA: WMr.
Chairman, Sir, he should not beat about
the bush. (Interruptions) My question was
about its inclusion in the Eighth Schedule
(Interruptions)

SHRI BUTA SINGH: Renukaji, you
will kindly agree with me that if you open
the Pandora’s box, there will not be just
one Nepali language: there will be dozens
of languages, dialects and sub-dialects as
you find even in a State like Bihar, It
will be making fun of the Constitutional
provisions. All that is required is to serve
the langnage, to enrich the language, {0
allow the langauge to grow. I do not
think, after the names of universities that
I have mentioned in my reply starting
from, West Bengal, Sikkim, Assam and
Bihar, there will be any purpose served,
except allowing the tendencies to weaken
the unity to grow further, The Government
arz of the view that inclusion of more
languages in the Eighth Schedule would
create other repercussions and reactions.
Therefore, it is the endeavour of the Gov-
ernment to develop the cultural and liter-
ary heritage of all the languages irrespec-
tive of their inclusion in the Eighth Sche-
dule. So it is exactly the development of
the language which will matter. What is
the point in just having the satisfaction of
having included it in one Schedule or the
other? [ woulg like to know from the
hon. Members what special thing will acc-
1ue to the Nepali language simply berause
it is in the Eighth Schedule, Therefore,
our concern should be the development of
the language. The cultural heritage or the
development of the language is more imp-
ortant than its formal inclusion in the
Eighth Schedule.
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SHRI GURUDAS DAS GUPTA: It is a
question of Constitutional recognition of a
language that is really agitating the minds
of those people and the Minister is against

it It is a question of Constitutional recog-

nition of the language.

SHRI BUTA SINGH: He wanted me to
spell out the Government stand on (his.
(Interruptions) I have spelt out the stand
of the Government. (/{nlerruptions)

Now, Sir, again my hon. friend, Shri
Dipen Ghosh, is not agreeing with me on
the words, 1 am sorry.. .

SHRI DIPEN GHOSH: You say vou
consider it anti-national,

SHRy BUTA SINGH: Much has been
read into the press reports, specially fug-
antar and other papers. 1 have npot secn

them. I am not able to read Jugaentar be-
cause I do not know Bangla bhasha.
(Interruptions)

SHRI GURUDAS DAS GUPTA: [ can
present a copy (0 you.

SHRI BUTA SINGH: Even if you pre -
sent it to me, I will not be dble to read
that Bangla bhasha; 1 am not that lucky.
1 made it very very clear—I thought jt was
beyond any doubt or interpretation—that
we will not do anything beyond and over
the head of the State Government. I do
not know what else the hon. Member we-
uld like me to say. Some names have
been brought into the discussion. Unfor-
tunately the name of a very senior politi-
cian, the Governor of a State.. .

SHRI GURUDAS DAS GUPTA: Not a
politician, but a Governor.

SHRI BUTA SINGH: Earlier a politi-
cian of West Bengal, a former Chief Min-
ister of West Bengal, a former Minister
of the Government of India—can I say
all that? Therefore, unnecessarily, that
name is sought to be brought in, I should
say, for political reasons. Why are yot
disturbing somebody who is attending to a
very very serious problem of the nation in
one of the border States? Why do yovu
want to drag in his name unnecessarily?

SHRI DIPEN GHOSH: Why does he
not issue a denial in the newspapers?
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SHRY BUTA SINGH: Why should he?

SHR1 DIPEN GHOSH: When the Gov-
ermor's name has been dragged into a
newspaper and made controversial then the
Union Home Ministry should jssue a press,
denial.

SHRI BUTA SINGH: It is just like

asking a person if he has stopped beal-
ing his wife?. .

SHRI GURUDAS DAS GUPTA: As if
people don't beat their wives?

SHRI BUTA SINGH: If he says ‘Yes’
then that means he has beep bea.tmg his
wife. If he says ‘no’, then he is in deoper
trouble. That is what I have submitted:
to the Members—some of them are sénior
1o me in age, senior to me in experience—
don't try to read too much because press
reports are capable of making a man into
something and making something inta a
man.

SHRIMATI RENUKA CHOWDHURY:
One point: How many of us have

- access to first hand information as you

do? Then what is the source of informa-
ticn that we can rely on and to come
and speak in this House? Naturally that
has to be the press. I can understand oue
paper reporting wrongly, 1 can understand
two papers reporting wrongly. Is there a
conspiracy of the entire press against the
Congress-1?

SHRI BUTA SINGH: There should be
some finality. When T have categorically
stated on the floor of this august House,
after that at least. that story should have
been treated killed. . .

SHR| NIRMAL CHATTERIEE: Your
party. ..

SHRI GURUDAS DAS GUPTA"
Subrata Mukherjee openly stated tha’...

(Interruptions)

MR. DEPUTY CHAIRMAN: Please

listen to the Minister’s reply.
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SHRI BUTA SINGH: What can I do if
the tiger is determined to eat up  the
lamb and he says, yes, yes, you might not
have abused me but your forefathers had
abused me? Now [ have made it very
clear, there is no truth in that story which
has been read by Mr. Das Gupta. Now,
if you still want to beat me—of course,
somebody in the Congress-I in Darjeeling
might have said something or might not
have said some thing—there can be no end
to this argument. Therefore, my submis-
sion is let us put an end to this. As I said
the other day and I am repeating it today
also, we would not like to do anything
over the head of the State Government.
And also it is not my habit to pass on
the buck to someone else. Let me tell you,
if anyone wants to pass on his buck to
me, to us, we are ready and we are quite
capable of treating if, But I will not pass
on the buck if it belongs to me. So, don't
try to misunderstand. If it has happened
in a particular area, it can happen in ano-
ther State. 1 would also like 1o clarify
another thing. I have never said that in
the States where there is a non-Congcess-
I rule, there is no law and order. 1 pever
said that. For one thing, if certain sections
of our people living in a particular arca—
I comec from Rajasthan and if people of
a particular part of Rajasthan have a
grouse—if they have a grouse that the
desert areas are neglected, in other States
people of hill regions have a grouse that
their hill areas have been left backward
because sufficient development has  not
taken place, if such complaints come and
if people organise themselves and say
something, surely it is the duty of that
State Government., whichever State it is,
to see that that kind of backwardness, that
kind of underdeveloped situation, is eradi-
cated, and the Government of that parti-
cular State should take steps to see.. .

SHRI NIRMAL CHATTERIEE: Is that
the case?

SHRI DIPEN GHOSH: He wants ab-
rogation of Tndo-Nepalese treaty which he
has mentioned.

SHRI BUTA SINGH: Mr. Nirmal Chat-
erjee and Mr. Ghosh, please hear me, 1
am saying generally, (Interruption) But if
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you want, T can definitely go into it but.
(Interruption)

SHRI NIRMAL CHATTERIEE:- Just
one interruption, What we wanted to
know is: Can we equate the kind of move-
ment that has been generated there with
what you are referring to? On a mere
suggestion that there are foreign hands,
it has taken certain forces which have to
be firmly handled? If you say that this is
like the grievance of one State, efc...

SHRI BUTA SINGH: All that [ can
say at this stage is let the State Govern-
ment pick up courage and let them put it
to us, we will stand by the State Govern-
ment, We can deal with them as firmly as
they would like us. Have we failed at any
time? We sent so many clarifications to the
State Government. We have yet to receive
a reply. Let them make up their mind. [
propose to meet the honourable Chief Min-
ister of West Bengal and discuss this issue.
And, Sir, it is a very serious issue and it
is not an issue pertaining to that parti-
cular region. It has its repercussions else-
where also. So. T am not here to take a
stand, to take a narrow stand, that it is a
party thing or it is a regional thing, But,
definitely, we will discuss it with the hon-
ourable Chief Minister and we will discuss
with the State leaders also inchuding
Chitta Basuji and other political parties.
We should all get together and see that
this issue gets resolved and it should not
be taken as a narrow political issue. 1
have stated very clearly that anything that
goes against the law of the land and goes
against the Constitution of India should be
dealt with firmly and no separatist ten-
dencies or anti-national tendencies should
be allowed to raise their heads.

SHRI VISHVAIJIT PRITHVIUIT SINGH
Bula Singh, what is your reaction to
the demand for a separate Nepali State?
That is my categorical question fo you.
How do youn consider this?

SHRI VISHVAIIT PRITHVIIT
SINGH (Maharashtra): He has already
said that anything that goes against the
Constitution of India is something which
will not be tolerated. He has made it clear.
What more do you want?
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| MR. DEPUTY CHAIRMAN: Mr.
Girudas Das Gupta, you had your say
and he has answered all the points. Now,
Stcretary-General to report a mesage from
the Lok Sabha.

Il\ﬂSSSAGE FROM THE LOK SABHA

' The Rescarch and Development Cess Bill,
1986

SECRETARY-GENERAL: Sir, | have
to report to the House the following mes-
sage from the Lok Sabha, signeq by the
Secretary-General of the Lok Sabha:

“In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, [ am
directed to enclose the Research and De-
velopment Cess Bill, 1986, as passed by
Lok Sabha at its sitting held on  the
28th July, 1986.”

“The Speaker has certified that this
Bill is a Money Bill within the meaning
of article 110 of the Constitution of
India.” .

Sir, T lay a copy of the Bill on the
Table.
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STATEMFNI 1y Nt ER
Law and Orde. i o ' Darjeefing
District arising o o1 1w, on by the
Gorkha National b it 10 nt on the
27h Fuwis Vr e Lo

SHR{ BUTA SiNe v~ | ant to say
something.

1 still say thar woe o . no oken any-
thing about the Tnu. Ny | 11 ity. In our
opinion—this . tl. rapio on of the
Treaty—it v thiv s aue  clapse 7.
which gives them thi eode o this statos.
and if this is ubvo (.0 1 & pot know

where they will <t,.ut 1huy vl have no
locus standi. 1t~ v tlhus Ccaose which

gives them the /. ot 0 move about
and to live here. and 1. vther people whe
are by birth nution = o1 *iv fdian Union

have got all the 1w

MR. DEPUIY <« Hl *URMAN:  The
House now stane .l oot 11 aM.
tOMorrow.

The Huw e, -djourned at
forty-twa mrawtes pagt seven of
the Clock nib cleven of the
Cloch o Hendis ‘the 29th
July. 198+



